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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- | NEW DELHI &,

0.A. No. 1294/90 y

e 9
T.A. No. 1%
DATE OF DECISION_ 5-10-1990
Shri Tirlechan Singh e Retitionex Appl icant
‘ 3 .
" Shri G.D., Gupta, Advocate for the RatitionexesyAppl icant
Versus
Delhi Administratisn & ers. Respondent s
Mrs. Avnish Ahlavat, .~ Advocate for the Respondent(s)

CORAM .

The Hon'ble Mr.  P.K. KARTHA, VICE CHAIRMAN(J)
" The Homwble Mr. D. K. CHAKRAVORTY, MEHBER(A)
Whether Reporters of local papers may be allowed to see the Judgement ? F<¢
To be referred to the Reporter or not ? ¢}’

Whether their Lordships wish to see the fair copy of the Judgement ? \t\/g
Whether it needs to be circulated to other Benches of the Tribunal ?
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( Judgement ef the Bench delivered by Hen®ble
fir. B.K.Chakraverty, Member(A) ) i

JUDGEMENT

The applicant,whils werking as Punjabi Translater
in the Directerats ef Infermatien and Publicity, Delhi
Administratien, filed this applicatien undsrp Ssctien 19

of the Administrative Tribunals Act, 1985 sseking the
fellewing reliefs:

(i) te quash the imﬁugned erder dated 1.6.1990
transferring him te Punjabi Acadsmy;

(ii)te declare his transfer te Punjabi Academy, :
which is an autsnemeus bedy, as whelly illegal /
as hs is an empleyss ef the Dslhi Administratien
whe cannet bs transferred te such an acedemy
witheut his csnsent; and

(iii) te declare that hs is net entitled te be
transferred te such an Academy and/er any
ether pest sutside his cadre in any erganisatien,
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2. The facts ef the case in brief are as felleuws.

The applicant was initially appeinted as Punjabi Translater

. in the Directerate ef Infermatien and Publicity under

Delhi Administratien in Octeber 1982. Ons of the
cenditisns ef appeintment was that he wiil be liable te

weTk in any effice/despartment under == Delhi Administratisn.
, | SRS S :
3.  Thers is ns avenus fer promotibn frem tim pest ef
Punjabi Translater. In view ef this, when the applicaht
came te knew that the pest ef Publicity Assistant in the
Directerate ef Infsrmatisn and Publicity was being filled
'Qp g%pointing ansther perssn, uh; was then werking as a
Li;r;rian,/ha made fqpresentations te- the respendents that
he shauld bs csnsidered far such an appsintment and net
Mrs. Neelam Mehta, librarian, whe accerding ts him, was
nset qualified and eligible fer such appeintmsnt. The
aﬁplicant has alleged that the relevant recruitment

rules wvere amsnded sSs &8s te make Mrs. Nealam Mehta

'aligible fer the pest ef Publicity Asaistant.

e The applicant has stated that hs incurred the
displeasuras ef thaireﬁééndemta as he madq‘rapresentétions
against the appsintment ef Mrs. Neslam Mehta as Publicity
Assistant. Accerding ts him, this led te the issuance

of @ Memerandum en 21.8.89 under Rule 16 ef the

. Central Civil Sptvicoa'(Classification, Centrel and

kppeal) Rules, 1965. An anguiry was alse ordared but

the same has nat yet been held se far.

‘5, The Directerate of Infermatisn and Publicity

publishes ens quarterly Punjabi Magazine callsd
® DILLIP. The applicant was sntrusted with ths
additisnal duties relating te the bringing eut ef the

said magazine. He was net, hswsvar, paid any additienal
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emeluments fer doing se. He has allegsd that in
or the ether te

srder te aamohou/puniah and harass him hs uas ssught
te bs transferred sut ef his cadre withsut his csnsant
by transferring him te the Punjabi Academy, which is
a S-ciety registered under the Seciesties Rsgistratien
Act,'1860. On 1.6.90, an 0ffice Order wa@s issued
by the.Dalhi Administratien te the effect that the
applicant is hereby directsd ts repert te tre
Secretary, hunjabi Academy, ts aszist in the publicatien
of the Punjabi Magazins' DILLI'. It uwas further
added that™e shall physically werk under the
guidanceAand centrel eof ths Secretary, Punjabi Academy.
His pay shall, hewevsr, bs drawn by this effice

as usual.® ( Annexure A-17, pags 74 ef the papar-besk).

6., - The applicant submitted @ representatisn against

the aFlrﬂﬁaid erder en 20661990,

T The applicant filed the present applicatien in
the Tribunal en 2.7.90. The Tribunal passed an
interim erder en 3.7.90 te the effect that the applicant

may net be relieved frem the present pest. The said

P .
‘interim erder has been centinued tiil the cese uas

finally heard and erders reserved on 17.9,%990.

8. The respendents have stated in their GouN e T
affidavit that thes case ef the &pplicant is net ens
of transfer en deputatien te the Academy. Accerding

te them; the department ef Infermatien and ﬁublicity

Apubliahas Guarterly & Punjabi Magazine "DILLIW, Th&

Dirscter is ths Chief Editer ef the magazine. The
applicant wvas e@ppeinted te the pest ef Funjabi
Tranalatcr whese jeb is te translate, cempgile the

articles received frem different writers and make

cerrectiens ef the preef fram the press fer submissien




te the senier wi’ficers. There is ne sther wrk fer
a Punjabi Tranelater in the department ef Informatien

and Publicity.

9. The respendents have stated that ths printing

jeb eof the magaz‘in. IDILLI Y was assigned te

Punjabi Academifulth effect from 1.6.90. It is in

view of this that the applicant was directed te rep.rt
te the Secretary, Punjabi Academy te assist in-the

publ icatien ef Punjabi MacgszZins. This uwas enly

a werking arrangement but etheruise fer -all practical
purpeses, he still,ramainaﬂposted as Punjabi Translater
in the Directsrate ef Iﬁ?ormation and Publicity, Delhi

Administratien.

10. We have gene threugh the racercs ef the case
cerefully and have censicered the rival cententiens,
The learnsd ceunsel sf the respendents drew eur
-attahtion te an erder passed by tte Directerate sf
Infermatisn and Publicity -n'7.9.90 accerding te
which, the publicatien ef 'DILLI' magazines was

te be stepped with immediazte effect. The manuscTipt

already sent te press, but net printed yst may alse

be withdrsun.

11, As the respendents have withdraun the publicatien
af the magazins, the impughed erder dated 1.6.90 uwhereby
the applicant had been directed te repor£ te the
Secretery, Punjabi Academy, has beceme infructusus,

As the reliefs seught in the presenf applicatisn relate
te his impugned transfer frem Delhi Adeinistratien te

Punjabi Academy, the applicatlwn itself has beceme

@// infructuous as the respendents have uithdraun the
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publicatisn ef the magazine is#ued by the said
| Acudemy. e &o net wish te express any spinien
absut the sttsr grievances mentisned by the
applicant including the manner ef filling up
the pest ef Publicity Aasigtant and the validity

of the chargeshest issued te him by the respendents.

12. In the facte and circumstances ef the case,

we held that the aﬁplicant, wvhe is an empleyee eof
the Delhi Administratisn cennet be transferred er
pested te werk sutside his cadre uithnﬁt his
cengent. As ihe_respondante havé,al:éady withdrawvn
the publicatien werk ef *DILLI? magazine frem

the Punjabi Academy, ttu' impugned erder if\transrer '
dated 1.6.90 has becéma.infructuous.: The spplicant
sheuld be alleued te werk in Dalhi Adiinistretien

in the pest ef Punjabi Tranaslater held bf hime

There will be ne ordir.as te costs,
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MEMBER
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